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1. Hon'ble Mr.

Justice Sanjay Karol has pronounced the

reportable judgment of the Bench comprising of Hon’ble Mr.

Justice Vikram Nath, his Lordship and Hon’ble Mr. Justice

Sandeep Mehta.

2. The appeals are partly allowed in terms of the signed

reportable judgment, which is placed on the file.

3. The operative portion of the judgment reads as under:

#“22. In 1light of the above discussion,
taking into account the above mitigating
circumstances and the threshold of
“rarest of rare” category, we deem it
appropriate to award 1life imprisonment

without

remission extending to the

natural 1life of the appellant instead of
the punishment of the death penalty.

23. Therefore, the present Appeals are
partly allowed. The impugned order dated
7th January 2020 passed by the High Court

1



of Uttarakhand at Nainital in Criminal
Jail Appeal No.64 of 2019 & Criminal
Reference No0.02 of 2019, is modified to
the above extent.”

4. Pending application(s), if any, shall stand disposed

of.
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